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Mr.Padhi,leJrned Counsel for the Ap1icant 

states zl.az  the Applicant has filed this case seeking 

an employthent on compassionate ground and tha, during 

the :endency of this OriginaL Application, the Applicant 

has already been given apoirlcment On compassionate ground 

gh at a :ar of place. It is the case of Mr.padhi, 

Adocate for the A pplicant,thar the APiticant, having 

accepted such an ern1o2 rneat a a far of 1 1ace,is in 

:ifficu1ty; for which he ras that a direction 3e issued 

to he 	espOndents to consider the grievance of the 

AppLicant for providing an em,1oyment at near 	place. 

It is for the ApliCaflt to make a represtacio to her 

authorit for redressal of her grievances and,I am sure,it 

she makes a representacion discLosing her difficlties;her 

authorities/esondents shalt give due consideration to her 

grievances,as du0 and admisiole under the Rules. 

with the aforesaid o3servations, this Original 
Is 

Application is disosed of. 

send COpies of this order to the arties and free 

Copies of this order oe given to Mr.Padhi,Advocate for the 

Applicant and Mr. A.K.3Ose, learned ssc appearing for the 

Re s pond eats. 
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